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1 2 3 4 5 6
4077 0 14 0
40/8 0 11 0
221 0 03 0
50 0 02 0
51/6 0 04 0
51/5B1 0 04 0
51/5B2 0 04 0
51/5A 0 02 0
51/8,9 0 08 0
TS kKK 51/14 0 01 0
51 0 07 0
51/13 0 12 0
225 0 02 0
571 0 16 0
82 0 23 0
89/2 0 17 0
89/3 0 02 0
92/4 0 02 0
89/1 0 02 0
1 1 |35 0
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MINISTRY OF PETROLEUM AND NATURAL GAS

NOTIFICATION
New Delhi, the 4th June, 2026

S.0. 2849(E).— Whereas, it appears to the Central Government that it is necessary in the public interest that
for the transportation of Natural Gas from “MDFT TO MDP#8” a pipelines should be laid in the State of Andhra
Pradesh by Oil and Natural Gas Corporation Limited.

AND whereas, it appears to the Central Government that for the purpose of laying such pipelines, it is necessary
to acquire the right of user in land under which the said pipelines are proposed to be laid and which are described in the
Schedule annexed hereto;

NOW, therefore, in exercise of the powers conferred by Sub Section (1) of Section 3 of the Petroleum and
Minerals Pipeline (Acquisition of Right of User in land) Act, 1962 (50 of 1962), the Central Government hereby declares
its intention to acquire the Right of User therein;

Any Person interested in the land described in the said Schedule may, within twenty one days from the date on
which copies of the Gazette of India containing this notification are made available to the general public, object in
writing to the acquisition of the Right of User therein for laying of the pipeline under the land to Special Deputy Collector
and Competent Authority, Oil & Natural Gas Corporation Ltd., Rajahmundry Asset/K.G.Basin, Godavari Bhavan, Base
Complex, Rajahmundry — 533 106, Andhra Pradesh.

SCHEDULE
ROU PIPELINE FROM “MDFT TO MDP#8/ROU/2025-2026”

District: Dr.B.R.Ambedkar
Name of Name of Konaseema State: Andhra Pradesh
the the Village Area

Mandal Survey Number Hectare Are Sq.mtr.

1 2 3 4 5 6

40/7 0 14 0

40/8 0 11 0

221 0 03 0

50 0 02 0

51/6 0 04 0

51/5B1 0 04 0

51/5B2 0 04 0

51/5A 0 02 0

51/8,9 0 08 0

Alamuru Chintaluru 51/14 0 01 0

51 0 07 0

51/13 0 12 0

225 0 02 0

57/1 0 16 0

82 0 23 0

89/2 0 17 0

89/3 0 02 0

92/4 0 02 0

89/1 0 02 0

TOTAL 1 35 0

[F. No. Expl-13011(26)/4/2026-EXPL-PNG (E-56397)]
REGHURAM KRISHNA, Under Secy.
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